
BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

Execution Appltcation No. 1O/2O19 IWZ'I
In

Appeal No. 33/2O14 lwzl and Appeat No. 35/2O1 4 (WZl

IN MATTER OF:

RABINDRA DIAS

VERSUS

VILLAGE PANCHAYAT OF COLVA,
VANELIM, SERNAATIM AND
GANDAULIM & ORS

.APPLICANT

RESPONDENTS

PAGES
N,$,0,H ,zgltolyoygINDEX

S.NO. PARTICULARS

1. Short Affidavit on behalf of Respondent No. 2,

(GCZMA)
I

2

3

4

5

ANNEXURE Rzlt
A copy of the order dated 03.08.2015 passed in
Civil Appeal Nos. 5733- 5734 of 2015 by the
Hon'ble Supreme Court of India

lo-lL

13-lt{

ls-\+

q

l$*t q

ANNDXURE R2l2
A copy of the order dated 12.08.20 16 passed in
Application No. 13/2015 and Review Application
No. 1a/2015 by this Hon'ble Tribunal.

ANNEXURE R2l3
A copy of thc order dated 16.09.2016 passed in
Civil Appeal Nos. 8779-8780 of 2016 by
the Hon'b1e Supreme Court of India.

ANNEXURE R2l4
A copy of the letter dated 07,05.2O19 issued by
GCZMA to the Collector & Disrrict Magistrate (South),
Margao-Goa ancl to the Deputy Collector & SDO
Salcete, Margao-Goa.

6. ANNEXURE R2l5
A copy of compliance report dated 27.06.2019 sent
by the Deputy Collector& In-charge Demolition Squad,
Margao-Goato GCZMA enclosing Mamlatdar letter
dated 26.06.2O19 and stay order dated 08.05.2019
passed by Flon'bie High Court of Bombay at Goa.

ANNEXURE R2l6
A copy of the demolition order dated 14.05.2019
passed by the Ansvtering Authority.

7

Lo_32-

33-31

172



-

a ANNEXURE R2l7
A copy of the order dated 28.7l.2OI9 passed
in Appeal No.42/2OL9 (WZ) by this Hon'ble
Tribunal.

ANNEXURE R2l8
A copy of the order dated 04.07.20 19 passed
in M.A. No. 10/2019 (WZ)& M.A. No. Ill2OtglWZl
in Appeal No. 33/2014 (WZl &, Appeal
No. 35/201a (WZ) by this Honble Tribunal.

10. Vakalatnama

Vo- 9

qI -\l 6

v
9

\+
sw

tl

',

Ruchira Gupta
Counsel for the Respondent No. 2

E-3 1, Basement,
Jangpura Extension

New Delhi-110001
Mobile No. 9810350333

e-mail: ruchiragupta2o I 0@gmail.com

t.

I

New Delhi
Dated:261 rO l2O2o

173



t1t
1

BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

Execution Appllcation No. 1Ol2O19 lWZl
In

Appeal No. 33/2014lWZl and Appeal No. 35/2014lVzl

IN THE MATTER OF:

RABINDRA DIAS&Anr. .APPLICANTS

VERSUS

ll

VILLAGE PANCHAYAT OF COLVA,
VANELIM, SERNAATIM AND
GANDAULIM & ORS RESPONDENTS

sHoRT AFFTpAVTT ON BEHALF OF THE RESPONDENTNO.2.
coA coAsTAL zoNE MANAGEMENT AUTHORTTY (cCZMAt

I, Mr. Johnson Bedy Fernandes, son of Germano Herculano

Fernandes aged about 44 years, resident of, resident of

Curchorem - South Goa, do hereby solemn affirmation, state

and submit as under:

1. That I am holding the post of the Member Secretary in

Goa Coastal Zone Management Authority, the Respondent No. 2

and being well conversant with the facts of the present case and

on the basis of the records maintained, am competent to depose

by way of the present affidavit.

2. That I have gone through the Execution Application filed

by the Applicant herein and deny the contents thereof save

those that are specihcally admitted hereunder.

3. That the present Short Affidavit is being filed by the

Answering Respondent limited to bringing on record the relevant

facts and events qua the Answering Respondent. That the

Respondent no.'2 humbly craves leave of this Honble Tribunal

to file a detailed reply to the Execution Application at a later
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stage if and when required and directed by this Honble

Tribunal.

4. That the captioned Execution Application has been filed

by the Applicants seeking execution of the Judgement dated

c4al) O7.2OLS passed by this Hon'ble Tribunal in Appeal No,

i.GOA
,' 3Ol l2ol4 (WZl and Appeal No. 35/2014 (WZ) wherein this

, i Uarc
t2'i2o2^ 'ble Tribunal dismissed the Appeal No.33/2014 with costs of

Rs. 50,000/- payable to the Applicants by Respondent Nos, 8 to

1l and allowed Appeal No.35 of 2014, thereby directing that the

entire construction of the house property and retaining wall,

around the house property, Guest-house, called 'Furtado Guest '

House' as well all other constructions standing in land Survey

Nos. 12/l to 12 15, within NDZ of Sernabatim village, shail be

demolished within a period of eight (8) weeks by the Collector,

South Goa. It was aiso directed that if required, the Collector,

may use police force, as per law, for work of demolition in case

ol resistance by Furtado family members or any third party put

forth by them for such purpose.

Thus, the Appeal No. 35/201a(WZl fied by the Applicants was

allowed and the Appeal No. 33/201a(WZ) fi1ed by Respondent

No. 8 to 1 1 was dismissed by this Hon'bie Tribunal.

5. That pursuant to Judgement dated 02.07.2015 passed by

this Honhle Tribunal, Respondent Nos. 8-11 filed Civil Appeal

Nos. 5733- 5734 of 2015 before the Hon'ble Supreme Court of

Irrdia, under Section 22 ol tine National Green Tribunal Act,

201O.Vide order dated 03.08.2015, the said Civil Appeal was

withdrawn with liberry to file Review Petition along with

additional documents before this Hon'ble Tribunal.
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A copy of the order dated 03.08.2015 passed in Civil Appeal Nos.

5733- 5734 of 2015 by the Hon'ble Supreme Court of India is

annexed herewith as ANNEXURE R2l1.

6. Thereafter Respondent Nos. 8 to 11 filed Review

Application Nos, L3/2015 and L4l2OL5 seeking review of

Judgement dated 02.07.2015 being before this Honble Tribunal.

This Hon'ble Tribunal, vide order dated 12.08.20L6,framed the

preliminary issue as to whether the Review Applications were

barred as per the provisions under Section I 14 read with Order-

XLVII, Rule-1 of the Civil Procedure Code, 19O8.

The said order dated 12.08.2016 passed by the Tribunal was

challenged by Respondent Nos. 8 to 11 before the Hon'ble

Supreme Court in Civil Appeal Nos. 8779-8780 of 2OL6.

However, the said Civil Appeal was also dismissed as

withdrawnvide order dated 16.09 .2016.

A copy of the order dated 12,08.2016 passed in Application No.

L3|2OLS and Review Application No, 1412015 by this Hon'ble

Tribunai is annexed herewith as ANNEXIIRD R212.

A copy of the order dated 16.09.20 16 passed in Civil Appeal Nos.

8779-8780 of 2016 by the Hon'ble Supreme Court of India is

annexed herewith as ANNEXURE R2l3.

7 . This Honble Tribunal vide common judgement' dated

10.11.20i6, rejected/dismissed the Review Application Nos.

L3l2Ol5 and 14l2OL5. It was observed by this Honble Tribunal

that withdrawal of Civil Appeals Nos. 5733- 5734 of 2015 by

Respondent Nos. 8 to 11 and giving up remedy of wider

assessment of the merits in totality in the said Appeals has

rendered tinalicy to the impugned order and therefore the right

to prel'er review against the impugned order was lost having

been consciously given up. It was further observed that the

,:
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Review Applicants are virtually seeking re-hearing of the case as

in the Appeals and that the Hon'ble Apex Court has not issued

any mandate/direclions to this Tribunal to ignore the provisions

of Section 114 read with Order 47, Rule:l of the Civil Procedure

Code, 1908 and enter into the merits of case afresh and decide

Revielv Applications. A copy ol said judgement' dated

ll.2016 passed by this Hon'ble Tribunal is annexed with the

tion Application as annexure B.

8. Thereafter Respondent Nos. 8 to 11 filed Civil Appeal Nos.

444-4445 120 17 before the Hon'ble Supleme Court against the

Judgement dated 10.11.2016 passed by this Hon'ble Tribunal

which was dismissed vide order dated 08.03.2019 passed by the

Hon'lcle Supreme Court, being devoid of merits. A copy of said

order dated 08.03.2019 passed by the Hon'ble Apex Court is

annexed with the Execution Appeal as Annexure C.

9. The Applicant No. 2 herein sent a representation dated

27.03.2019 to the Answering Respondent Authority requesting

to direct the Collector South Goa to stop/seal the commercial

activities and to demolish the structures/premises i.e Furtado

Guest House. A copy of said letter dated 27.O3.2OI9 is annexed

with the Execution Application as Annexure F.

10. That the Answering Respondent Authority issued a letter

dated 08.04.2019 to the Coltector & District Magistrate (South),

Margao-Goa and to the Deputy Collector & SDO Salcete,

Margao-Goa, to comply and execute the directions of this

Hon'ble Tribunal and to carry out the demolition of iliegal

structures in terms of judgement dated 02.07.2015 passed by

this Hon'bie Tribunal. The copy of the letter dated 08.04.2019

issued by GCZMA to the Collector

Application as Annexure I.

is annexed r,vith ttre Execution
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11. That the Answering Authorily issued another letter dated

07.O5.2019 to the Collector & District Magistrate (South),

Margao-Goa and to the Deputy Collector & SDO Salcete,

Margao-Goa interalia directing them to strictly comply with the

Judgement dated 02.07.2015 passed by this Hon'ble Tribunal in

letter and spirit. A copy of the letter dated 07.05.20 19 issued by

to the Collector & District Magistrate (South), Margao-

and to the Deputy Collector & SDO Salcete, Margao-Goa is

annexed herewith as ANNEIKLIRE R2l4.

L2. That the Deputy Collector & In-charge Demolition Squad,

Margao-Goa vide compliance report dated 27.O6.2019 intimated

the Answering Authority that the demolition process commenced

on 07.05.2019 and was completed on 19.05'2019 and that all

the structures and the retaining wall around the Furtado Guest

house standing on the Land Sy. Nos. 12/l to L2l5 within the

NDZ of Sernabatim village were demolished except one structure

which seemed to be a PiggerY (stY).

It was further informed that the owners of the other structures

located within the same property being Mr' Remedious Goes

alias Remy Gomes, Mr.Domingos Crasto, Mr'Lawrence

Fernandes, raised objections for the demolition of the said

structure because they were not parties to the orders passed by

this Tribunal. Also, they had obtained stay orders from the

Hon'ble High Court of Bombay at Goa vide order dated

08.05.2019 passed in Stamp No. Main 1880/2019 which order

was operative titl i0.o7.2ol9.It is submitted that Mr. Remedious

Goes alias Remy Gomes, Mr. Domingos Crasto, Mr' Lawrence

Fernandes were not party to theAppeal No' 33/20 la (WZl and

Appeal No. 35/2014 (WZ) in which Judgement dated 02'07'2015
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A copy of compiiance report dated 27.06,2019 sent by the

Deputy Collector & In-charge Demolition Squad, Margao-Goa to

GCZMA enclosing Mamlatdar letter dated 26.06.2019 and stay

order dated 08.05.2019 passed. by Hon'ble High Court is

annexed herewith as ANNEXURE R2l5.

13. It is submitted that with regard to the structures at survey

no. L2l3 of village Sernabatim belonging to Mr. Remedious Goes

(M/s Quinsan Cottages), the Answering Authority had earlier

issued a demolition order dated 14.05.2019 in reference to

orders dated 12.01.2015 and 21.06.2016 passed by the Honble

High Court of Bombay at Goa in Suo moto W.P. No.

02 l2OO6.The said demolition order passed by GCZMA was

challenged before this Hon'ble Tribunal in Appeal bearing

no.42l2O|9 (WZ). This Honble Tribunal vide order dated

28.t1.2OL9 passed in Appeal bearing no.4212019 (WZl

remanded the niatter back to the Answering Authority for

consideration of the matter afresh. It is submitted that the

matter of M/s Quinsan cottages has been finally heard by the

Answering Authority in 23lst GCZMA meeting held on

L5 / L0 I 2O2O and has passed final decision.

A copy of the demolition order dated 14.O5.2Ot9 passed by rhe

Answering Autho;iry is annexed herewith as ANNEXIIRERzI6.

A copy of the order dated 28.11.2019 passed in Appeal

No.42l2Ol9 (WZ) by this Hon'ble Tribunal is annexed herewith

as ANNEXURE R2/7.

t4. That with regards to structure belonging to Mr. Domingos

Crasto and Ms. Isabel Fernandes at Sy. Nos. 12/l ar,d 12 13,

Sernabatim village, Miscellaneous Applications Nos, LOl2Ol9
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(WZ) and Ll/2O19 (WZ) were filed in Appeal No. 33/2014 (WZ)

and Appeal No. 35/2014 (WZl respectively before this Hon'ble

Tribunal for modification of Judgement dated 02.07.20 15 (Order

sought to be executed herein) in Appeal no.33/2O14 and

3512014. This Hon'ble Tribunal, vide order dated Q4.O7.2OL9

passed in M.A, No. 10/2019 (WZl and M.A. No. 11/2019 WZ)

the M.A. Applicants to approach GCZMA and directed

the Authority to consider the contentions raised by them

dispassionately and ascertain its veracity after examining the

documents and after carrying out a physical survey of the area

in question. It is submitted that the proceedings in tJ:is regard

are pending for hearing belore the Answering Authority and will

be expedited.

A copy of the order dated 04.07.2019 passed in M.A. No.

LO/20t9 (WZ) and M.A. No. 1tl2}r9 (WZ) in Appeal No.

3312014 (WZ) and Appeal No. 35/2014 (WZ) by this Honble

Tribunai is annexed herewith as ANNEXURE R2l8.

15. That based on the submissions made herein above, it is

submitted that with respect to demolition of the struclures and

the retaining wail around the Furtado Guest house at Sy' Nos'

12ll to 12l5 within the NDZ of Sernabatim village,(Judgement

dated 02.07.20 15), the demolition process was commenced by

the olfice of Collector South on 07.05.2019 and completed on

19.05.2019, barring some structures belonging to Mr'

Remedious Goes-alias Remy Gomes, Mr. Domingos Crasto, and

Mr. Lawrence Fernandes, as stated hereinabove.

Further, in compliance of order dated 28.11.2019 passed in

Appeal bearing no. 42l2OL9 (WZ) by this Hon'ble Tribunal, the

matter pertaining to structures at survey no. l2l3 of village
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Sernabatim belonging to Mr. Remedious Goes (M/s Quiasan

Cottages), has been finally heard and disposed by thel

Answering Authority.

In reference to -order dated 04.07.2019 passed in M.A. No.

1Ol2oL9 (WZl and M.A. No. tr/2)19 (WZ) in Appeal No.

33l2ol4 (WZl and Appeal No. 35/2014 (wZ) by this Honble

Tribunal, the matter pertaining to structure belonging to Mr.

Domingos Crasto and Ms. Isabel Fernandes at Sy. Nos. 12/ 1

and L2 13, Sernabatim village is pending for hearing before this

Answering Autho-rity and will be expedited.

16. That in light of the submissions made hereinabove, thq

contents of the Execution Application are denied as being false.

and misieading. The Answering Respondent has complied with

the order dated O2.O7.2015 (supra) as stated

hereinabove.Accordingly, the preJent Execution Application be

disposed of.
I

6. That the annexures to the present short affidavit are true

copies of their respective originais

NffiryZ
RUCHIRA G{JPTA

COUNSEL FOR THE RESPONDENT No. 2
E-31, BASEMENT

JANGPURA EXTENSION
NEW DELHI-110014

Mob. No 9810350333

VERIFICATON:

Verified in Panaji on this 26b day of October 2020 that the

contentsoftheaboveaffidavitaretrueandcorrect[othebestof

my knowledge and belief and as per the records maintained by

-iit'i'l

I
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1
Goa Coastal Zone Management Authority. No part of it is false

and nothing material has been concealed therefrom. ,

) Panaji-Goa

Dated:261 tO /2O2O
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IN THE SUPREME COURT OE INDTA

CIVIL APPELLATE JURISDICTTON

cl_vrL AppEAr NOS. 5733-5734 0r 2015

MARIA ET].OMENA EURTADO e ORS AppELI"ANt (S)

VERSUS

M/S. GOA COASTAI ZONE
MANAGEMENT AUTHORITY & ORS.
ETC. ETC.

RESPONDENT (S)

ORDER

L. Shri Kapil Sibal, Iearned senior counsel

appearing for the appeJ.lants, on instructions,

seeks permission of this Court to withdraw these

appeals with liberty to file an appropriate review

petition along with additional documents, if anlr

before the National Green Tribunal (Western Zone),

Pune.

2. Permission sought for is granted.

3. Accordingly, the Civil Appeals are disposed

of as withdrawn with liberty to the appellants to

file an appropriate review petition along with

*,r6*J,
D.r. 2bg8 N
r6 51 2olSt
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2

additional documents, if BDy, before the National

Green Tribunal (Western Zone), Pune.

.....cJr
I E.L. DATTU ]

I ARUN MTSHRA ]

........J
I Ar{TTAVA ROY ]

NE9f DEI,HI ,

AUGUST 03. 2015.
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-
ITEM NO-71 COURT NO.l

SUPREME COURT OF
RECORD OA PROCEEDINGS

Civif Appea] Nos. 5733-5734/20t5

MARIA FILOMENA FURTADO E ORS,

VERSUS

I Charanjeet Kaur ]
A. R. -cum-P . S .

l2-
SECrION )fi/Ir

INDIA

GOA COASTAI ZONE !'ANAGEMENT
AUTHORTTY & ORS., ETC. Erc. Respondent (s)

(With app1n. (s) for ex-parte stay and permission to place
addL. documents on record)

Date : 03/08/20L5 These appeals were called on
for hearing today.

CORAM

HON'BLE T}TE CHIEE JUSTTCE
HON'BLE MR. JUSTICE ARUN MISHRA
HON'BLE MR. JUSTICE A}4ITAVA ROY

For Appell-ant.(s) Mr. Kapil Sibal , Sr. Adv.
Mr. P.K. Dey, Adv.
Mr. Vijay Pal Singh, Adv.
Mr. Ansar Ahrnad Chaudhary,Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

I _it

The Civil Appeals are disposed of
withdrawn in terms of the signed o:rder.

as

I Vinod Kulvi ]
Asstt. Registrar

I Signed order is placed on the file ]

.tr l,ti

\N&U?Y

Appellant, (s)
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AnnexupeRzl. I e-
BEFORE THE NATIONAL GREEN TRIBUNAL,

BENCH, PUNE

REVIEW APPLICATOIN NO.1 3i2015 IN
APPEAL NO.3s/2014 (WZ)

(Disposed on2.7.2015)
(M.A.No.148 t20,tS)

Rabindra Dias Vs Village Panchayat of Colva & Ors.

MEMBERJUDICIALRAHIM,JAWADJUSTTCEDR

MEMBEREXPERTANDE,

AdvGraciasFRadharao
AdvCostadaNigel

commenceProponeProjectforLearned

HON'BLECORAM:

Present:

DESHPA.AJAYDR.

TribunaltheofOrders

Court

restrictionscertaofVieW

VEwillheCodeProcedure

,BLEHON

Mr.

Mr.Nos.2,3Respondent

12,August
2016

argument,

Reviewon

1

nsel

the

in

Civil

address
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four
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No.Order 6
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(Dr. Justice Jawad Rahim)

(Dr. Ajay A; Deshpande)
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2020rh September,
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hnnexuB.eR 2lz

WESTERN zoNE IBEFORE THE NATIONAL GREEN TRIBUNAL,
BENCH, PUNE

REVIEW APPLICATION NO.141201 5 IN
APPEAL NO.33/2014 (WZ)

(Disposed on 2.7.2015)
M.A. No.149/2015

Mrs. Maria Filomena Vs GCZMA & Ors.

CORAM: HON,BLE DR JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON'BLE DR. AJAY A. DESHPANDE, EXPERT MEMBER

Present:

'i'.I it

t,

rl
',1

Section 114

We give

., EM

Date and
Remarks

ApplicanUAppellant
Respondent Nos.2,3

and Order

them time

List it on

Mr. Radharao F. Gracias Adv
Mr. Nigel da Costa Adv

will verify

Orders of the Tribunal

47 of the Civil Procedure Code, he

of four (4) weeks
ll

argument,

Reviewof

20th September, 2016. t':

i,

(Dr. Justice

' ' :,;t

r::l'

I 'l '

t;' 'A. Deshpande)
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Order No.6
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IN THE SUPREME COURT OF INDIA A
CIVIL APPEI,LATE WRISDTCTION

(A.M. KHANWILKAR)

hh ENURE gzlz

lr
M,/S. MARIA FILOMENA FURTADO ATID ORS. Appellant (s)

VERSUS

RABINDAR DIAS AND ORS Respondent (s)

ORDER

Mr. Rana Mukherjee, learned senior counsel appearing for
the appellants, seeks reave to withdraw these appeals which are

hereby dismissed as wi.thdrawn.

t

(T. S. THAKUR)

..,,.:]

',:,,

c.rr'.

... '.,,

NEII DELHI
DATED ],6th SEPTEMBER, 20].6.
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COURT NO.1
:

SECTION XVIIrrnu Ho.zs

SUPREME COURT OE INDIA
RECOF.D OF PROCEEDINGS

Civil Appeal ,No(s).8779-8780 of 2016

M/S. MARIA TIIOMENA FURTADo AND oRs. Appel1ant(s)

VERSUS

RABINDAR DIAS AND ORS. Respondent(g)

(With appln. (s) for ex-parte stay and office report)

Date
.1.. ,,

L6/09/20L6 Theso appeals were called on for hearing today.

CORAM
HON'BLE THE CHIET .TUSTICE
HONIBLE !4R. JUSTICE A.M. KHANWILKAR

For Appellant(s) Mr. Rana Mukherjee,Sr.Adv.
Mr. David Rao,Adv.
For M/s. AP e J Charnbers

t6

t:

,!Eor Respondent(s)
Mr. Abid AIi Beeran

UPON hearing the counsel the Court
ORDER

Mr. Rana Mukherjee, learned senior

the appellants, seeks leave to withdraw

hereby dismissed as withdrawn.

P.,Adv.

made the f,ollowing

counsel appearing for

these appeals which are

i!

.- . ,'.,,'

(MAHABIR SINGH) (VEENA KIIERA)
COURT !,!ASTER COITRT MASTER

(Signed order is placed on the file)
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ITEM NO.23

Date :

COR,AM :

(MAHABIR SINGH)
COURT MASTER

COIIRT NO. 1

SUPREME COURT OF
RECORD OE PROCEEDTNGS

SECTTON XVII

INDIA +
M/S. MARrA FILOMENA FURTADO AND ORS. Appellant,(s)

VERSUS

RABINDAR DIAS AND ORS. Respondent(s)

(With app1n. (s) for ex-parte stay and office report)

16/09/2016 These appeals were carred on for hearing today.

HON'BLE THE CHIEE WSTICE
HON'BLE MR. JUSTICE A.M. KHANWILKAR

!

For Appellant(s) Mr. Rana Mukherjee,Sr.Adv.
Mr. David Rao,Adv.
Eor Mr. Abid Ali Beeran p.,Adv

Eor Respondent(s)

UPON hearing the counsel the Court made the following I
ORDES

Mr. Rana Mukherjee, Iearned senior counseJ. appearing for
the appellants/ seeks J'eave to withd.raw these appeals which are

hereby dismissed as withdrawn.
!,,

r1

(\EENA KIIERA)
COURI I.{ASTER(Sj,gned order is placed on the file)

C
T

. i.
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llcl. No. (;CZllA/ PrL vu D O+/2613

'l'rr,

coA coASrAL zoNr, MANAGEMENT oudiUftl WR,h
C/o Departmerrt of Science, Technology arrd Environrnent (Covt. olCoa)

l" floor, Pt. Deendayal Upadhyay Bhavan, Pundalik Nagar, Alto,
Porvorim, BarcJez- Coa-403 521, Phone: (0832)2416561

n

Ig

Da tc:C;1
c

l, I hc Collcctor rt District Magistratc (Soutlr),
Ol'ficc oI the Collector (South),
.\{ir I lrlrr1, .Saltlit nltn AdntinisI rativc
Corrrplcx, Margao-Goa.

2. The Deputy Collector & S.D.O Salcete,
hnving office at
l\'Ia t lrarrv Salclanha Adurinistrativc
Courplcx, Margao-Goa.

sub: Non-conrpliarrce of jurlgcnrcnt onlcr datcd 02107/2015 in Appcalnos.33
anrl 35 o12015 passed by I.Ion,ble NGT,pune.

Ref: (1) .lrrtlgcr,ent orcler datert 0210'712015 in Appealnos.33 antl 35 ot20l5
lrirsscrl by Hon'ble NGT,Punc.

(2) ordcr rlatctl08/03/2019 in App*rlnos 444-4445 of20l7 by Ilon'ble
Suprcrne Court.

(3) Lctter l-rearing no. GCZMA/pIL/wp no.04t20l3t4l clarecl 08/04/2019
issucd by GCZM,A,

Sir,

With relererlce to aboven'lentionec.l subject nlatter, I am to inform you that earlicr
vicle letteL refen'ed to above at serial no.3, you were dirccted to conrply with the
directions of l{o^'ble NGT, pune and to ca*y out demo.lition in respect or aI the
aplrellanrs/respondent violators internrs of juclgernent order dated 02/0712015 inAppealnos.33 and 35 of20l5,

It is arnply clear f'om para24 of the jucrgement order dated 02/07/20r5 passed byl-lon'ble Natio,al creen Tribunal in Appearnos.33 and 35 of 2015 that coilector, Southt'as solel-"' resporlsible for implernentation and execution otdemolition. The copy of t5esaiil 'itrdeenrellt was also supplied ii'this autlrority along rvith representatio' ol t5econrplairrarrr dated 27/03/20l9.The said juclgernent order dated 02/07/20 l5 passed byHon'ble National Green Tribunal is self explanatory.

It is an establislred procedure trrat 1,6.1 office is entrusted with pivotal role inimprernenrarion a,d enforcemenr of cRZ Notificarion. In .rr",';;;r;;;ro demorition orstop worl< at site etc are issued by tltis autlroriry the same is enforced at site uncler aegis of

Page 1 of 2
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),our olllce, Only in such cases, the role of GCZMA is prominent for the pur.pose of
iclcrttification of structures wliich it has deerned to be illegal after conducting site
inspection, hearing the parties etc in accordance r.vith law.

ln {lre present nlatter, the order dated 0210712015 passed by Hon'ble Nationat
Green'll'ibLrnal is a speaking order and this autl.rority has no role to play either in
idcntificrtion ol structure. The operative palt of the judgernent by Hon'ble NGT states

l|'rat " Instead o/' impttgned order, we dir"ect that tlrc entire construction of the house
praperN crncl retaining wall, around the house property, guest house, called ' Furtado
Gtrest l-lotrse' as well all other cons!nrclions standing on land survey nos.12/l to l2/5,
witltin N DZ of Sernabatint vtlloge shall be demolislted within period of eight (B) weeks by
thtt Collt:t!or, Sotrth Goa. Conrpliance of these directions bereported to tltis Tribunal
witltin b,,o (2) weeks thereafter, If required, the Collector, may Ltse police /brce, as per
rhe litx. /br yrtrk oJ'denrolition, in case qfresistance by Ftu'tadofamily members or any
third partv pt.rt forth by them for such purpose. "

Tlre authorities ivhich are responsible fol idcntifying the survey numbers and

stl'r.lctures belonging to Furtado guest house are the one in possession of the relevant
records rvliich in the present case are District adrninistration and local authorties.

I-lorvever, to the dismay of this authority the demolition woLk lvas apparently
called olr dLre to unavailability of GCZMA official required fol the purpose of
idcntification ol stt'uctures. Further, r,arious factually incorrect/irresponsible statements
selting orrt leasons for non execution of'demolition drive were made by officers under
yotrt' corttrol n4ticlt are being widely publistred in the local news papers.( Copies of the
neiv articles are attacbed herewith). The said factually incorrect and irresponsible
statements nrade by officers are condemnable as it portrays a bleak picture of
err Iblcerrrcnt rnccltanisnr.

'fhe said acts/omission of the officer under your control which has lecl to non-
excctiliort olderrtolition clrive is inlact a dilatory tactic and an act of willful contenrpt ol
NC I dircctions.

In the light of' Llte above, you are requiretl to take note ol tlre concluct and
acl/oniissiotrs on pan officials under youl contlol and initiate necessary inquiry in the
matter. You are requiled to ensure that such events involving adoption of cr.ude
nretltodology to circunrvent established procedure uncier law is not repeated in future.

Fulther, you are directed to ensure strict courpliance ofthejudgenlent orcler dated
0210112015 passed by IIon'ble National Gree, TribunaI in letter and spirit.

Yorrrs ithfuIIy

(Ravi rAS)
){enrber Sccrctn r1 (GCZI\,IA)

alL

tcl

Page 2 of 2
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l'o,
, Thc \'4cmber Secretary'

\7 Cor Coast'al Zone Managelnent Authorlty'

C/o DeParlment of Science'

i:..t.l,lotogy arrd Environment(Covt' of Go:i )'

l't Iloor, Iji. Deendayal Upadhyay Bhavan'

PLrndatik )"lagar. Alto Porvoritn Goa'

SrrblCornlllianceofJudgelltl]ntorderdaterl02/07/2015inAppealnos.33
and 3i of 2015 pasietl by Hon'ble NGT' Pune'

Sir"

wirh retcrence ro rhe letter No.GCZMA/PIL/W.p'N610+lzotll+t tlated

08/04/201g, this is ro kindly inform you tiratit",. tttit oftice-\a1 isstred demolition

or<Jers SDO/SAL/De mot20t9t36 ootra'oilosl2olg & sDo/sAl',Demo/2019/39

datc<t t3to5l2o rs ;" a"inorish Furtado c,i.rtiout" and all the stntcture in sy' No' 1211

to l2l5 of Sernabatim village'

.I.heMamlat<larofsalcete.vicleletterNoMAM/SAL/Demo.Furtadosi

2019/21 59 clatecl 26106,2019 has reportecl that the enlire constructiol'l of the house

propcrry ana trre ,.iuinin!*alt arouna.tne iui,.rse. propertY_-$glhouse called Furtado

Cucs-r I I.'tse arryelljloller corrstructio"' "''tof i1lgon L;nA-6IYeied;LCE 'roilZ'l
to I2l5 rvithirr trre NDZ of sernaual-iorn village ivere deqg!is!gcl etcelt onc structure

within tirc Sy.No. l2ll to l2l5 of viliage Sern"aba-tirn whifi-leenr to bc Piggery (sty) in

tlreabovesy.No.whichisnotct,mo-iisheclastheownerofthestructureraisedan

'bjecrion 
for the;ernolition olthe said structure ancl informed that Piggery (sty) fhlls-

oLrtsicic the Nl)Z arlea as mgntiorreri in thc NGTordg'-(c9!lSclosed)

'l-c:nrporaq'rclief was u",iven to the Strusttrres belonging to Mr' Remedious Coes

alias Rerny (iomes, i,l'. n,l,*gos Crasto & Mr, Larvrcnce i:ernandes within the 51,'

No.l2i t to 12./5 rvere granted ai ttrey have procluced stay ordcrs from the Hon'ble

ifigfr., Court of Donrbay at Goa, Attrirho Pan;ini Goa' (copy enclosed)

The demolitiouprocess comtnenced on 07/05/2019 & was completed on

tglO5t2otg, rvith the ueip of adequate JC;i's and excavator deployed by the PWD

department in a peaceful mafter u'itht'ttt ant' law anC order situations'

This is strbrnitted for inforrnstion and ne:essaq' infonnation'

Yours faitlrfullY,

t'lL---'l/
( LIdu)' R. PrlUnu Dessai )

Deputy Collector & In-charge Demolition
Squad, Sub Division, Margao - Goa.

No. SDO/SAL/DEMO/20 sl 6 3 3\
Oftrcc of the DePtrtY Collector &

In-charge Demolition Squad,

Sub Division, Margao - Coa'

Dated: 2110612019

uf\,
{ n

Copy' to: -fhc 
Collector, Sor.tth Goa District, Margao Goa

rrr.ffcoPY
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Date:- /06 /2019

No. M A M/SAl./ Denro-Fu rtaclos/20'9h / t g
Ol'lice of thc N4arrrlatclar of Salcctc

Margao-Goa

a
2<

'I ,,

-..1 
'l'l',c D)' Collc.:tor & SDlvl,

I rr'. ito t';;c tll Dr:nrol i tiorr Sc1 r'r a cl,

Su'ir [)ivrsiorl, Mc'lrgao - Goa.

Sub: regarding ition of Furtado's Cuest House

l{cl':--1. MAM/SA
2. MAI\4/SA

c nr o- F u r ta d os/?01.9 I 7 5 62, d a t ed 07 / 05 / 2lt1 9

Ftr rt a d osl201 9 /1626, d at'e cl 09/051201')

Sit,

lrr r'c>rrlirruatiort to the a referrecl report

issurecl v c

St)t)/ S i\ l . / DF.Nto / 2019 / 4044 tecl 06/05/2019,
wall around the h

tlial irs pcl t'ile t1i

nurnbereci, ilr iS sLtL)nrit

Menrorancl ur trr No.

entire constrltctiotr oI tht'

use property Guest-lroust'housc' prrtr;rcr'ly arrd the

,.rlilrl l:r-r :'!:atl o Gr-te'st House well as otlrer ions stanclitrg orr latr,l

il lage vr,r,rt' tlc'trrtll islrt'.i

I lagc Scrnaba Ii rrr rr'lt rr'lr
sr.r r'\,())' Ntrs. 'i 2/'l lo 12/ 5 wi the NDZ of Sernalratirn v

r'\Lcf'[ ()IiL' i;tl'Li(:tLtl'c u'ithitl the No. 12l1 ro 12/5 of vil

5r,('nr L() irc l'igBery (sty) irt alrove Sy Nos. wlriclr is nol clc-nrolislrt'cl as Llrc

objection for the c'lernolition ol thc sair-1 strLi(:tLrr'('

falls outsicle the NDZ area as nrentionc.i itr lhtr

this regarci is still not receivcLl, hetrt'c, lllt' saitl

()\,\/r'lL,r' ol' tlrtt strttctttrc raisc'c1 a

.rrrtl inloln.tr,rLl that I']iggel'y

N(l-l' O:dt'r.'l-irc' clalification
:; i' i : c I t I r,- \ \,.1 s; r'l o I ci tt tn o I is h c'c1.

It.rrrgror'.r11, rclicI was given to the Structures Lrelonging to Mr. Iicrlrctl iouis

(,r;t,i, alias RemV Cjomes. Mr. I)orlingoS Cl"asicr & ivii'. i.awrent:e [;ort]an,.it's

r,,,l,r.r ii,r,Sr No i2/1 to12/5 were EranLecl as llrey iravc proclurceci St.a,,'Ortlr'r'.

lrr)rlr tl ,, lli.-,i'r'urlc )ligher Coui'L <>f [Jombav at Coa, Altinlro Panl irn Coa ((-oP1'rrl

irL' -(Lrr r, Or..ir,'r' l'irrclosecl).

Ihe rierrrolitiorr process cornrnencec'l on 07/05/201,c) anci was corrrplglr'Ll

on'19)/',)5/2019, with the help of aclec1uate JCBs and excavaior clcploycr-l Lr1.ht'

l)\'VD clcl'rarrLrtrent itt a peaceful matter without any law ancl orclcr situatir:rrs.

'l lris is subnrittecl for information and ltecessary infor.ma

You rs ty,

(Pra la prao P Ca u rr kr'r')

Ma rn la Lela r of Salcolt,
Malgao-Coa

C'opi, lo tlrr'Collc.ctor, South Goa I)istr.ict- Margao, Coa
_z

-IRUE COpY
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.Sr n Losh

Remedios Goes @ Rern1, Q6.t
\/ersus

State oFCoa and ors.

srml8B0-19-E-5-19

IIV TI{E HIGI{ COURT OF D.OII{BAY.AT GAA

STAMP NUMBER.I\,{AIN tS80 OF20t9

Petitioner.

Respondents.

Petitioner,

Ms, Priyanka Kamat, Additional Gow. Advocate for the
Respondenrs

Coran : P.D. Nailc, J.

DatetPMaS52019.

PC,:

1' Heard Mr. J. Supekar, learned counser for rjre petirioner

and Ms. P. Kamat, learned Additional Gow. Aclvocate for th.
Respondents.

2- The petitior.rer is apprehending demolition of his srrufiure,
in the na-me and sryle ,,euinsan 

Conages,, existing on Survey
No.12l3 bearing House No.l07ll of Village Sernabacim, Salccte,
Goa,

i
::: uPt@4d on -OuOfrolg

3. The learned counsel for the petitioner submicred r,at r-he
apprehension is based on the .oion ,o be inidated by the Responclent

::: CERI7EED fO BE ]RUEA.wO cORREc 
.-: OeMrodd @ _ ofr:.t2ols ll:tg:Os :::CHlsiCClr copy oF 7HE oR?oINAL StcNED Jl)DgrnEN7tr,RDE,-

/
,!.Drl 

br \'' r.. r
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2 srmlSSO-19-8-5-19

No.3 pursuaar ro rhe order dared 2^d Ju[y,20i5, passeci by the

Narionai Grccn Tiibunal, \(/esrern Zone, pune. ft is conrcnded thar,
the said order arises out o[ tlre proceedings initiared by rhe

complainanr therein againsr Furrado famiry and in respe* to cheir

. structures and the petitioner's structure was nor rhe subjem_marrer of

- the said proceedings. It is submired that rhe scructures which are

subjecr-marter of the said order are appearing on *y rqo.rzltl
u'fierejn rie l)etirioner's strucrure is a.rso exisring. Howcvcr, the
Pedrioner was nor a parry to the said proceedings. It is further
submined that independenr proceedings are pending before
Resnondent \o.2 in respect to the complaint lodged by some other
person. However, the action which is sought to be initiated by
Respondent No.2 is not in consonance wich the said proceedings, as
no order has been passed in tlose proceedings. Respondcnt No.3 is
apparendy trying to initiate an action of demorition in view of the
observacions in paragraph 24 of rhe aforesaid order dated 2^t Jdy,
2015 whcrein a reference ro srrucrures standing in rhe rand survey
nos.)213 to t2/5 wirhin the NDZ of Sernabatjrn Village is being
rnade. However,ithe petirioner being not a parg/ and rhere was no
gri*^ance in rcspect to r"he strusture of the pctitioner in rhe said
proceedings' irreparabre damage would be caused to the petitioner in
rl're evenr rl:e srrucure is demolished.

t:: Lrpl@fu on -08,O5/2q19

:ij cERnF?Eo fo BE rRar.a,vr 
,t: Dqdba@

, coRREcr coPy oF ;;;;; trx;:::x,io/u,s_cc

oo,

JRufrOPY
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3 strn I 880-1 9-8-5- I 9

11. 'fhe learnec Additional Govr, Advocate submirred that the

Petirione r carr mor.e for clarification before rhe National Grccn

'iiibunal in vieu,olthe observarions occurring in paragraph 24 of rhe

aforesaid order. It is submincd that the Petitiorrer's apprehension of

denrolition is not based on any order.

5. In paragraph 13 ofthe Perition, the Petitioner has stated as

foliows :

" The l>eririoner clari/ies that cAe Pcdrionet has no
connection wirlt che Funado family or rheir str.ucrures.

Further, the present Petition is not filed at the behest of
- ------Furadalamily or its members. The Petirioner has no

interest in the Furrado guesrhouse. The Respondenrc
arc free to cirry out demolition in rcspeq of rhe
structures of Furrado family. The present petjtion is
frled only in respect of dte peticioner,s strucrure bcing
"Quinsan Corcages" against which there are no
demolition Orders."

6. Considering rhe submissions advanced. herein above, and

rhe factual matrix of rhe case and the apprehension expressed by the

Peritioner and since he is apprehend.ing instanr demolicion of his

srructure' ad interim protection can be granted to the petitioner, riu
the nexr dare ofhearing.

7. Hence, ad interim protection is gtanted in terms of
prayer clause (B), which reads as follows :

;::UplNd6<!on-Od/O&r2O,9 
* b*rrl@d&on -OrirSlljtgli;10rtg;ioat/9-Cc

,:, cERnFr€D rO BE tR Ue AND CORRECf COpy OF IHE OR Or/iAL STGilED JuDGr6rr/oRoER.,

6,o

,/-

f,$ut'"-'
\,

/'
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srmlSSC-19-8-5-19

"(B) Pending $e hearing and final adiudicarion of ile
present Petit'ion, this Hon'ble Court may be pleased ro

direcr dte Respondenrs tu nor cerry ow an)' demoliilon

of the Pericioner sffucturc in the natne and sYle

"Quinsan Conages" existing in Survel' no.l2/3 of
village Sernabarim, Salcerc, Goa"

B 'Ihe ad interim protection is granted till 10'l'June, 201

9- The learned Addirionai Goyt Advocate to comrnunicate this

order to Respondent No.3-Depucy Collector.

4

10.' S.O. to toililun!, zotl

1 i. Parties to acr on duly authcnticated copy ofthis order.

llD. Naik, J.

oot!
t

"\,/L{

L
froPv

i
::: uPleded on,08n|f20tg ::: Dovnt@dd q -owi,]dg $:loJ,g :::Cil,t9CC

.'"; CERNRED ID AE IRUEAI'O CORRECT COPY OFIf,E ORIO.|NAL SIGXEOJUDG MENTIOROER.

:TRU
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I
. CEIU'IITIED COPY
'* 

Datc on ri,hiclt coplr \ 165 applied for :

Date on which estimated cosl receil'ed from Applicant :

Datc on ',r'hich application u'as conrpleted :

Datc gtvc:l lor takirrg deliverl' :

Date on u'llich coPY u'as readY :

Date on which cop)l was delivered

cosT oF qERTIFIED COFY

and charges :

Search and inspection cbarges

Totai fees ;

I{igh

I . \c\
&()

08-0s-20 19

08-05-20 I 9

14-05-20 1 9

0B-05-20 1 9
69-a9-zct c1

Rs. 35.00

Rs, 40.00

,""M"",
Couit of Bombay at Goa

Panaji-Goa

TnvffaPY

i.':."
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iN TI{E, HIGII COLTRT OF,EOIIffiAY AT GOA

.rrr'ji]l- I,rTiTj::tl , I -c. 40j ol: 2t l?

) -r.. i :-

-,-it-st-i:,

:T"ATE (]F GCA. THR. iTS C-I_i]Ei
:,1-.CRET,I'R\'-qND ll ORS.. .. Respondents

,iL'.ilar-rg S. Rao. Acli,ocalc fol the Peiitionei.

N./u'.Dattaplasad Larvaude, Advocate Genelal u'ith I'zh', Pradosh
Dangui. Govemrnent Adriocate for Respondent Nos. 7,2, 4 to 7 .

Mr. Nigel Da Costa Frias, Advocate for Respondent Nos. 8 & 9.

Coram:-

Date:.- 25th April 2019

P.C.:

By tJris petition flled uldel Arlicle 226 of the Constitution of

lrrclia, the petitionel has challenged the older dated 02.0'1.2015

t. ald Appeal No. 35/2014, which according to the petitioner does

not i:ertain to the structure of the petitioner.

2. It is the case of the petitiorrer [hat pursuart to the said

irrrlrngrred order dated 02.01.2015 passed by the National Green

Tribunal, the petitiouer \A/as dilected to dernolisir the structure.

TRUfr

l

JPY
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. ,. ..j. l:ij,-...:; l, ,, ,ri.. -..._.,:,. :.... ::..:..,. -.--
'."., ir : i.::li-)llal Gi:ct; Jlii..,,,,r,,r .:^-- 

't r'-li- :-- l'l':.' ;: j-i:,:;,:i

r,i tiir pir-jrloirer., i, ;. ,^, _,_';uiot 

un' s lloi ptll-Lail to rhr st.Lrciur.f
rs lot. tiil petjiilnet. to soell ci.r.irl.,^,.loit 1l-oI]i11r; 1\itlot]al Gt.een Tr.i1,,,,",.r .-. r: Tr.ibuna.r an,r init: 

to see'* cie.ir'icar

ar.e tJr*s not i,crined to inter.f.er.e rrnte 

arri,oirr.iaie acdo'. \r/e

02.07.2a15 i' rhis u,rir1-retifiou, 
r'ith the saicl orde' dareci

t.) 4. The petitioner.would 
be at libel

belbr"e tlie Narional Gr.een Tr.ibunal. 
to appilz tbr fi'esh reiiefb

o.clcr *'oukl apply only in t,is case on, 
" 't 

made clea. thar this
J not as a precedent.

-)f
l It \/le\I, o+. *rr Lue lact that

cornplainant borh al.e app

th.e petitioner as well as theearing
consider the issue of dernolition and in view o/.the fact that

belbre the Authorify u,ho will
Courl has granted hberly to tIe peiitjotrer.

th is

ltt satron of the ro
unpugned order

.aloI'
befbre the Natioual Green

Tribunaj, the Authoriry shajl not demolish rhe rmpugnedstrucfirre fbr.a period of fbur.
that this Courf has not

weeks fiom 6sd31r. 1g ts made clear
petjrion, AJI coutentious of both the

expl.essecl any vlews on nrerits of this
tnade clear. that in tjre

parties are kept opeu. Itapplicatiou IS
Petifioner.befbr.e 

rh
ploposed to be ,lled by thee Narional Gr.een Ttjbrual, rhe

Proilo5scl ro be clailned by

petitioner sltall
the pecitioner.

I

identif,i, the sfnlc[til e

:TRUfuPT
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PRIT}IVNL{J K. CHAVAN, J.
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lir,i petitiot is tiisposed o1'accorciingJl, v,,irh no or.aer

8. par.ties to act olr the aut]renficate d copy of'this order.
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III'THD I{IGI{ COLTRT OT BONfBAY AT G-oA

\I,:I:IT.FFTITI(l)..i liCl. 4f:,i tlf l0l!,

9

! eiiticiier'

'"'et'slrs

Date:- 25th Ao ril 201 9

P.C.:

.. By ttrjs peririorr filerl rrrrcler. rticle 226 p{_{f.e Constifution of
indra, the petitione. has challenged the or-der- dated 02.07.2015
passed by the National Greeu rriburar in Appear No. 33/2004

and Apileal No' 35/20r4, rvrrich according to Lhe peritioner does
not pertatt to the stlrcture of the petitioner.

2. It is rhe ca,se of the petitiouer that pru.suant to the said
irnpugned orcler daled 02.07.2015 passed by t'e National Green
Tribunal, rhe petitioner \\ras d.irected to demorish the stnrclure.

STA.TE OF GCA. TF{R. ITS CHIEF
SECRETA?"Y P$rD t2 ORS.. Respoudents

ir4l.Parag S. Rao, Advocate for.the Petitioner.

Mr'-Dattaplasad. Lau,ande, Advocate GenelaI rvitrr N4-r'. Raiesh
5.hn'zs II!u', Addl. Gorrenuent Adrzocate for Respoudent Nos. l,2,4 to 7.

Mr. Nigel Da costa Frias, Advocate for Respo'dent Nos. g & 9.

I

rn#doPv

203



s1

\\'I,i{ u{i2tJ r I

,, r ,l:- :i ::,.. .-- :.,:- ::,. i... ,-_..:.. i,, ;:i,.= ,...,_,1:i.,-.,,.i1., 1,.,:.

,-.. -l -.t - : _ :-1,"' i..; i.iti,i ii:-:il ti1- Sirlia:i-ili; uf ii-rr I,:l:t:,::.iii. l;. ii i: f lf l
casi oi: rlie petitioriel tl.lat tiie saici oi.clel drte.i 02.07.10I5 passell

l:i' the Naiiorial Green Trilrunai does not pertaiu to the strrr.crure

c{'tlie peritioter'. ir is fbi the petitioner to see.li clariticatiori fu.onr

the Nationar Green T.ir-runai and initiate ap1:ropriate action. we
are thus not inclined to i,terfere v,itrr the said order dated
02.07.2015 in this r.r,rit petitiou.

4' T'e petirioner would be ar ribe'uy ro appry tbr.fiesh reriefs
before trre Nationar Green Tribunar. It is made crear that trris' -' ' order rn,o,rd'appry onry in trris casea*&not-as-a-precedent.

5. ln viern, of the tacr that the peritioner as well as the
conrplainanr borh are appearing befbre the Autrror-ity in,ho uri,
consider the issue of derrolition and in t,iew of the fact that this

()

'L
Court l:as granted iiberly to the peritioner to apply for
modification o1'the impugnerl or.cler betble the National Gr.een
Triburral, the AuLhor.itl, shall nol demolis6 tlre irnpugned
sh-ucfure fol. a periocl of floul. weel<s fi.ont toc1a1r. It js made clear
rhat this Courl has r:ot expressed any views on n:erits of this
petltion. All conteutions of both the parries are kept open. It isrnade clear. that il the appllcation prol:osed to be tilecl by che

atiorral Gi-eerr Triburral, the petitiorrer shall

TRU

petitioner. befor-e che N

fu*Y

a

204



32-.
ai-+

l)

L

tdentil:\' the sit.ucntr.e ]iioi:cs:,j rt br ciaiu:ed 1r.,, fi:e O.rrr,oof'."t"'''

The u,rit-peritien_is disl:osecl of accordirrgll, v,ritjr no order

7

as to costs.

') 8 Parties to act on the authenticatecl eopy of this or.<jer.

PruTHVryJ.K. CHAVA\ J R.Dl\4Fl- J

Z/- 
'

TRUE COPY
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S(l!{ii;.1'c i:i ,ir6.g{1,1i1 is ahead.,, ,,t*ntiti.,t Urt*.,,r.rrt;Jr,;;r_
s ts.te.lnelll i:: acce|:ted
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) GoA coAsrAL zoNE MANAGEMENT tUmum {i/6
O/o Departrne nt of Science, Tcchnology and Environlnent (Govt, of Goa)

l " llror, Pt. l)een dttyal U llndhyay llltttvan, l'rrndalik N agar, Alto'

I'orvoritn, Bardr:z- Goa-403 521

33
a.e0:l,gov.ln

Ilef. No. GCZ l\{ A/S M \t'/ l> I 02 t 0(t I A I 6 Datc; I9105/2019

DtRU_(-t toN LrNl).lilt sEC'l'loN 5 C)F 1'tll: 0NVll{oNM0NT'(PllOTtiCl'loN)

I{ULES. 1986.

Sub: l)ircctions to derrolish thc structurcs erecttd irr thc propcrty bearing Sttrvey

No. l2iJ Sernabatirtr Yillagc, Salcctc-(i<ia'

Rcl'. :( I ) Suo Nloto \A'rit Pelition no.02/2006'

(2) Ortlcr datcd l2l01/2015 passcd by the Hon'ble High Court ol'llornbay at ''

Coa in thc matter of Suo Moto Writ Pctition no'02/2006'

(3) Minutes of I l5'r' CClZlvlA mee ting held on U4/05/2015' j 
.

(4) Letter drrted l5/05i2015 issuetllo thc lnqrriry committee of GCZtvlA'

(5) l{cpor.l 4atccl 2ltl2l2(}15 Srrbnrittert by thc lnquiry Commiltee ol'CCZMA.

(6) Orrler datc<t 2vll$l2lll1 Pusscd by thc Hon'ble l'ligh Corrrt ot'Bornbay at

Goa in thc m:ttter of Suo Nloto Writ t'ctition no.0212006'

(7) Minutes ol'179'r' (;CZl\'lA rnceting hclcl on lgt07t?,018

(8) I\linutes ol'180'r' GCZMr\ nteeting held on 3110112018

(9) llinutcs ol'l8l'r' (lCZl\{;\ tntreting lteld orr l4108/2018

(10) l\'linutcs ol't90'r' (-}CZMA rnecting lrclrl rlll ltlll?12$18

(ll; Vlinrrtcs ol'l9J'd (;CZl\'lA rnceting heltl on 2lllll20l9

WIJEREAS, thc preserlt matter is irrteralia Srro Moto cognizance of tlrc [-{on'ble

liigh Ccrurr ol'[3ornba1, at (ioa. lrarrtrii about thc illegalities I constructions in the,CRZ

area. l-he l'lrrn'ble lligh Cotrrt ol'llonrhal.at (ioa vide Order dated 26/09n407, passed,in

rhe nrarter ot' SLro Moto Writ 1:etition no. 02/2006 had directed all Panchayats /

Murricipalities to subrnit 'Action -l'aken 
Report' wilir regard to constructions in NDZ /

CRZ Alea as per tet'rns lllentioncd therein along rvith an atiidavit. .:'

AND wHIiltEAs, rhc Ilon'ble l-ligh ciourt of Bombay ar coa. panaji vide its

Ortler cji.rtcci l2t\)1201 -s passecl rn tlre rnattcr r.ri'SLro Moto Writ Petition no.02/2006had'.'i ;{

irrteritlia clirccleil rlre l{esponcle i}t no. l9 Viilrrgc Parrchal,at oi Colva, to liirrrish he '

matcliai ttrt tecor'(i. t() sLrgg:cst tlrc:itr'(rcturcs iilc n()l illcgal br.'fbre the CCZ.MA and such

autl.rorit.ics sitall exarrtine sucir rttutcliirl atter hcariirg, rhc: parties in accordance rvirh [aw.'
t 

,'

ANI) WHEIItiAS. tlte stticl Village Panchu;ut ol'Sernabatim. Vanelim, (lolva,and.

Candattlirn prodtrced its'Actiort'l itkcrr Rcport'alt:rr1r rvith all rnaterial record ol'relevant

.,' /

.lr
'I

,ll

j' 
"" 

ir
;. , I ,, ,l

, ,',)
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copics olrlre t)rlrtres. erc ro the ol'licc ol'(jcZMA vide letter dated l9/01/2015 The Aation !
ralie n repott rvas tllcd b)' the Villagc Vanclim, Colva betbre the

Ilon'ble I-ligh Court ol BotnbaY at affidavits annexirtg all the

documents of the strr.rctures pointed orrt b,v- the irttervertor (Clolva Civic Fortrnr) in

intervention applicatiorr dated 13107/2012 bearing MCA no.63 5t20t2.

AND wH0REAS, rhe nlatter \vas place<J in the tl5'h GCZMA rrreeting held on.

04104t2015: wherein the authority aftcr tjetaileclclisuussiott and due deliberations, decided

to ret'er t5e rnarter to rhe lncluirv (.omrnittec ol'(iCZ,MA. !o examirie all the docurrleRts'0n,

r.ecorcl ancl hear the parties il'required, artcl subrnit the detailecl report to rhe GCZIvIA

rvithin 30 clal >.
l'

r\\l) WHl.llLEAS, Iilc c\)r)c(rr'lrc(i lllu rvas lilt'rr.u|tletl to the lnqtriry Conrnrittee ofi'

CCZMA lbr neccssarl- actiort r,iclc lctter.tlatcrl l5;t)5i20 15. as rel'erred to above

Sr.no.4. in this regarcl tlre lnclLriry Cornmittec 01' CiCZMA cornpleted its inqtriry and

CC'ZMA,,C'ONS li0-5lS'l [.98 darcd 0"'1r0til2() 16. I hr, r]ratter was placed tor pcrsonal .

hearing on 08i()9,2016 before the said Cotnntittce. the rheeting was adjourned,

ir
AND ViHEREAS, thc matter rvas placed in the l79tn GCZUa rneeting

/rc.r.s pa.t.sc/'.r No irct nti.rtit.tn is' rakart /iorn (i('Zht,l. lla.rponclent relieci on the inqutry 
'i'

Pagezoil l.:;'

Partchayat ot' Senlabatirn,

Coa wilh trvo adclitional

TRU

l

I

.1

subrniltecl its report dated 2ll12,'20 15. , ,'i

ANDWllRILliAS,rhcntarrc|canreUpli)Ilrcarir,rgbelbrethe]lon'blellighCourt 
"i: 

'r:l'i;

" t"'i;"
o!'[]ornbar,al (r9a oit llitl6i20 16 arrd *as plezrsed ur clispose tlll'thc rnatter internlia with'

a ciirecrion ivlriclr cau ttc scen as lbllori,s:- ' Be.side.s'tlie ubttve directitlrts. tlte Anjuu a8 ,,', , ,l '' I .l'',r,. ]

vtell as the Colva l'ctnc'ltov<tis lqmell' re.sltonde.rt! no.9 ancl 19 and the GCZMA are :' "l, ., /t J. :,1

clirecretl ta tcrke t?(,(ess{tr.t: ctc'tion trith recard lo the st)'Ltctures identi/ied in the report af ,, 
"i. 

i,., i: I. i. .f.

tll t)t'/.:\1 4 trrrtl ltrtt<ceti trt tttkt, ii('((r.\(ri r ttclrort in ttt'torulonc'e u,ilh lctv'witltin three' ' , ,:,'

niotttlt.; li"ont rr>tlay untl /iic a t:omPlian<:c report v'itl'r rhat regard. . ill ,,
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L'ommittee re[)ort subnlitred ltl' lttqtrit'y t:ttmnittee of GCZMA and the 3s
stlbtttitted|lcfi>reitttltlir),commitlee'whichstcuesthatthestructuresareexislingprior:la

t991"

AND WHEREAS, in the l8o'h CCZMA meel

' rhe crbove Pctrties,

ing helcl on 3l/ 07i 2018

that,"Thc Authority after hearing all , took on recard submissions

by them, It directed all the pcrties to Jile u'ritten .subntissions before la/8/lB. 'The

Itearing, on al! the mcilters to t'ontinue in the nexl' CCZMA; meeting on

I 8'l l,'li) I S. l lre ( orrltliiirrrrnt \1r's .luiiith r\lrttcr<la rcnrairted present irt person.,

l{cspirrrrlcnt \\ils rcplu\cngcll t)'. his .,\(l\()cil(c. llrc Jrlocecclings ol'tlte 190'l' ClCZMA,,. ,,1;: ,l

nreutirrg lre kl on l8i 12i20 i 8 ol' Lhc l)resent rrattcr can be seen as follows. "Thg i '. 
,

Compluinant .states that tlrc structure came LLp in the ys51v 1998. That lhe,survey plan of ' ,
t9S5-96 cloe.; nol slnv,ctnysfrlt(:ttlre !herein. Thctr lhere was no structtre in the proper.$; ' ".','
becirirty.\l Nr., i l/J '['hut lltt' ll.\l '\4appitt,g o/ 2l)r)6 doL,.t tlet sltou'ttnystructure. ThAtthe .., ,:,

docuntitrtrs prot!ucetl b.y tlta llesytottdenr pt'ot,es thut the structure was,construc,oi,4"iir"" :l':'t

...:,.'l
1997'l'hatthe.\tructureistllegalLyconstructedctnaltioneersanddune. ' I:, i

The Responclen! slLtles rhat rhere wus a hLrt ctnd the Respondenr convertecl the httl, , ,,,,

lo (t i t'ot)t)t <'lun,rtt.c.itrl \tt uctui.t, rttrtcla ol LuteritL, .t,tt'ttrt in lht. y<,tu. /()85. wiih' the;: 
^ ,,i,:',,

!rcrttri.:;ioq, ttl tlrt' tr/illrt.qc l'rtnc ttcr.r.'u/. 'l'ltc l?esllontlenl ,rtcrtas that he belongs io the , . ;
jishiny <'ortttnttttitl,. ll'te lie.sp,ttttle nt hus reiied uTtttJisherie.s /icense. The Respondentheis'l :" 

t,

./ailed t<t prodt,ctt cktc'unterttn'hiclt clcpicts rhe ertrct urect o.l tlte structut e/house" ' ,l
, .j, ...1

Page3of 1 
r, ; r'""

"! t, t',:'q:iiil:un,l*.jiii'*'.-i-;i i

li\

(i) \\rlretlrcr VLs Quinsan Oottagcs as it exists toclal'has the necessat'y apprOvals

llortr eornpeterlr Atlthoritl'l ' 
''

(ii) \\lherhe :' alrv Lnratrthorisctl rcconstruclion i lte!\' construction or extcrtsion has, 
:,

beerr carricd oul b1, f,{,'5 Quinsan Cottages '! .i . ., 
. ,

4,Nl) \\/lt0trEAs. llre rntrrrcr was placud irr the l90tl'(iczMA meetjng lreld,on i
l
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AND Wl-lEnEAS, iu rhc l90rr'cc'zMA held on l8/12/2018 decided','

that, "7]rc .4uthot'ir.t' u./ier tlctctiluci t/i'rt'rr.r.sirtrt crttd t'onsitlering tlrc oral

b, both the pctt'ties granted time ro subntit additional documenls

26/12/)01<.\ in the o./fice o/ the G('ZM-4; and thctt this matter will be placecl be.fore ihi.
AutlrcritS'/ctr linal orders in it,t ttcxl meerittg. No,/itther personal hearing in tllo mqtt"er

would be granletl'

Page 4 of 7

3(

TRUE

!,. ,! i'

AND WItEIIEAS, rhe nrauer was placed in the 193"r CCZMA meetinglreldoo

2110212019: the rnatter was Placed before the Authority for llnal decisiott and th6 ,

Autlroriry afler.goirrg througlr the recorcls have decided thal,"The AuthoriS, noted tlqt th?,.

5tntctltres in quesrictn lie u,ithin 2()0 mts o{ tt7'1, in CRZ lll area. The document producddl

bt,the llespctttdenr ctutect 25/06/1985 ctearht stated that the hut needed rc be

rec:or.rstt.yctecl v,ith larerite stoiles encl roo/' oJ' tiles to keep his canoe and frShing

equipmenrs. The llespondenl did not produce any plan to ascertain the area of tlie.

.l

structur( ctnd the Jlerntissiott trtughl for in lhe .t:edr 1985. No Perrnission has' been

prodtced beJbra the iruthorirv' Io e.srttltli.th the leg,ulitvttl use oj the sdid structLlre us gueit

hou;;c. Sttbsequenllv, in rePl.t' t(, !11(. i(tlt(r t!uieti .l:i(t6, lg,\5 o./ iltL' Respottcient" tie'

Panchal,ul vi(le letter VP/\yrci583/86-87 dqred 22tt)9i1986 wrote tlnr ('the

Pctnchayat hereby Stermits )/ou to c'arrt,out minor reltairs oftlrc above premises sb as to,

rLtt th0 bttsinessJbr l.ettirtgo,irt roont-t./itr lout'i.\t occ(.)ilunotlatiott purpose inthe property'', 
J,' , ,,, il

beuring survet, no l2/3 o.J" lt'illage Sernabetim"). The Anthoriry noted that strangely,'the : ..,: .' ji

l4tlttttlpaliccttbncl'tlteRespondenttlidttolnention,thesurve))noofrhepraper0)nortliq,'.' 

"''l'jtr.rt c,i'llre hur r:s a gutrsr lt<tuse. llovtever, the.[uc't that the Permi.ssion granted by ihb 
.

Pattcha,,-at rjctes ttor cot'roborctte y;itlt rhe contents o/ tlte Appli<,cttictn ol lhe iln.sytrtQenl; :;
ti'ier( tc,:rn.s tti exhibit bl(tt.int colltrsiotr hc!'rtcen tlrc Respouclen! and the ttitlagel t,
PlnchaycLr o-1 ,\ernebctrim os a rt'.su/l oJ ttthic'h. the perrnission granted by the Village ,

f'tiiic:lict.);itt rlatetl 22t09./1986; cttnnot be relictl upctl., . ; l ' '

I ii(' l rLtltot'i/) n()/e(l thot riri: \i()(' qrutrtetl by the Villq,qe Pant:hcr.yot t,icle letter ,,

l.'Pi:iL'(_r)'l-iOSS-,\li tlurt,rl t)i.tt7,,\,\ ul.so cliractctl tltt: lles:pondeDt not to c.qn).out qny

LunstrLiction besides reprttr o/ rhe hLrt. lt \ta.s ul.so nttted that the NOC grantecl by the

ltillage Panchuyat of Sernabatim vide letrer /P/5'YC(;i1752/97-98 dated 27/08/97, cauld

nctl lttn,e bt,!tt gt'a4lctl v,,'ilh<tttt ohtrritring Cll/- clearurtce /or tlv SaiCl Premilse:t. aS ihe. ,,;

' ,! .

structure lhll.s v,ilhin the linrits ttl rhe CllZ lll ctaq.

'fhe .4uthorit1, ttlso rtoted iltur the Hu[s v,ere never is:;uecl a hottse nttmbi, as they' ' 
,
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rlitlr ./ircrs tirtci' ('ontertrs me ntione(l rherein an(l t)kl not ascertuin the area of ilu strucrure

ondent' rc seek
(il1 rccor() by the llesp'on.\tle

I; urther ll'tere vtct; rt(t (lttctrtttcnr plttcecl

the Town and CounlY Plannutg DePcu'tmeil for ereding the'structure'

permlsskn Jront issued bY the

The AuthoritY agoin notetl lhat the Registration o.f ilrc tlotel Certiftcate

t998.The lletPort of he lnquiry

DePartmcttt of'T-ourisnt u,cts li'om the Year 30106/

i n .li ntli ngs oJ' t he ( o ntmit rce'

Octntmitrce ctttltlot bc L'ttttsklerecl as Ilrcre arc tlisc'rePLmcies

tlte Rc sPondent hucl failed n Produce 
anY document

The Authoriry* also norcd thctl

tto !07/4 (OLIJ) andl07/ l(New): Pertctitlti rc the

on record rc prove that ilte ltouse beuring

structure tocated in surveY nct 12/3 qf the Village PanchaYttt of Sernubctrint' The'

A ttlhor i tt' hctcl lin'tt'ttrde d
rlta lilu tLt tlrc l)ePtrtt (ollectttr & SDO Marg,cut in order to

ancl subrntl reporl The rePort bearirtg No" '

cttntlttcl u.tl inciutrt:
" ... RemY Goes has constucled Restautzil and

DY /sAL/ c Rz/ 2 0/ 2 007 i 47 ll srurcs that'
covercd Y'ith an

l0 rootns b1'the nctnte Quinsart Bcrt ancl Resrourunl ol abour 8AA sq mts

area nrrrcntnded n, it h w'ootle n le n<: inY 'n,ithin the l'int ils rl CRZ u'ithin 200 mts.fi'om HTL

u' i t lto ut ttrtt' Pc r nt is s io tt .frctnt t he co nc' ernecl uLttlnritY 
"

LRC/ltteg'Conv/57 
/98 dateri

l,'yylhermore' the Depury Collecrcr vide Orclu No'

are illegal and httve been

2/09/ 1998: has also confirnted istarcd hal tlrc strttclures

crecrc(l y,ithttut an1' aPProvtt!s' t.rnd htttl clirecterl lhe 'ttrudure for demolition'

'l'he llesPttndenls hus misaxtblv lttiled kt produce' the requisite documents

inclttcling the ConYersion Sand, the Construcdon License, the;APProved Plan Jrom Twn

and Countrl' Planning l)eParment License from the Village PanchaYat

ant, 7'it lt ()wrrcrslti p Docunlutlt s l() prove 0\rne t'shiP oJ the ProPeri)'

Itt vrett'of the ttbctve obs(trt'ttttorts' r he A ur hor n' rtif.fered from the /indings of th9 r;

the. llesPonclem hacl unclert(tken consftucdon

lnquirl' Commitrce ancl crtnctuded that

idocuments in Survel' Nos. l2/i of
, I l',r.

v,it lt)ttl any vulicl necesslrY aPProvuls / pertnissiott

is not shrmrt in the ntveY PlaYtt

Serncrltatirn L/itlage 'fhe old htu existit'tg

i.s,rttctl b.)' thu DSt-tl (ittvr ol'(itttt.'['he '4

in St' No- 1213;

ttlhoril v- re.solved that the ResPonclent naifa!l!!.'

tu ustablishi.iust i.l), existant:e oJ ti1( \it't.tLlurL's in SutvcY No l2/3 ofSernabatim Village,

cts priar to 199 I with the hcl p ol' ttoatment/tecord' l'lence the Author,ity resoLvet'l b pass

itt SurveY No' l2/3' o! Scrnabatll4

l

r(

cle:ntttlition order againsr ttll the slructures existittg

all,the commercial aciit'ilY !'tng"
Villctgc, cmcl tlirect Mls Qtrittstur Cofiages to stoq

carried out in SumeY No. t2/3, <f Sernabatim Village nt i t h i m m e d i arc effect 
"'

,I

ol' thc Dxtrrrct ol' tninutes ol' 193'd (iCZMA meeting hcld on 2lt0U2Al9

hcre to antl ntarketl irs Annextrrc A'

I

IS . ,,,

A coPl'

l,,lr
.I,

' | .,..,1
e l';lr,

#gPY!:SRuE

art n cxed
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Dncl:
To,

)

J

5,

Page 6 of 7

TRUE COPY

,,, ;,;r..iii,

NO\\' l.Ht,tru.FOllE. the cCZN'Ii\ in exe'cise ol'the porvers conten'e<j 
lnder 

s-ccrion 
]lt,*l -,t 

l 
,j;li:jli$

l;r.rrii,nnrcnr ([)rorecrion) ,\ct. ]986 (Cerltrai Act 29 o1'1986) read rvith sub-rtrle (3) (a) oiRule4 l ,i ; ltlj
.,r.rlre 

',r,ir..nrncnr 
iPr.tcction) Rules Ii)tJ6. ancl reati witlr powe'r'cs1ed with tlre utt:Y "': : 

i,1.,,.:i,X;

()rJcL S.0. -'ra{ (l;) clutctl loi10,'l()l() issucri hv thc Ministrl'oi Envire'nrnent & Forests' ' ' i ;t' '1,i.1

(ior.ernrrrcrti ol'lndir,. hercbl'<jrrects M/s Qtrittsrtrr Cottages' thr'ouglt itS prtrprictor llcmotlios 
;',.:; ,,.i,,;ij

Cocs. to dcrrroiisil all llic srrLtctLtrcs itt Surr'c1 No, l2i.i of Sclrnabatint Village and. the ,. , ;|ii

llcspondctrr Mis Quinsan cOttages. throtrgh irs prollrietor llenredios Goes'.is Irerebi'<ii|ected to ' ' ''ltt'

s$p colnnret.cial activity irr Survcy No ll:l ol'scrnabatrrir Village' u'ith inrnrcdiatc crtect 
i:1 , , 

1 
" 

ll;

lLrrther to festole ihc land to its orig-irral corrditittn' r'i'irhin J0 days frorn the datc olrecdipt' ..- l'tl

oi tlrrs ortlcl.. I.lre l)y, (,ollcctor & S D.O o].Salcgte. to veriiy il.the strrrctures as t.s,,.errcd above 
, 
, : ,.;.,,'i

Iocatedintireprirpcrt,r'irearingslrrvc1No.]]l]r-rt.ScrrrabatirrlVil[ageSalcete.Goaisrlernolished

aSperthescrjirectir,estarlirlgrvlriclttirectllrcelnecll)eprrtyCollector/',?.stratl'..,,'.'i,.:.i

clerllolishalltlrestructtrrestocntthle|.est()rati()l.ltll'lantittlitsorig'inalstatewilhilrl5daysi:.i,,-

errd recttr cr the expetlses ittcttrrecl tl'oni vlls Quirrsan cOttages' througlr its proprietor' 
' 

i ', r' 
i : il

Rcrltcc]ios (]rres' as the artcars oi. lancl rcvel']ue. FLlr'ther. Di,. Collector & S D 0 0,,0,.**,,1,-' , ,:.:,i

lc(]tlll.C)(-l to sttbtrlit a crlttr[.lliattce l.cp\)rt in lespuct ()lctrnrplianoe of afore stated clirectit,lls to the . ,. ' , l

t](./-N4/\rlilhttltlex11iio1,st)IU](l)it.)tll|hcalilrttrr,;rtliotred30c.layslinrtner'iocl'The.'

procecc1ingsarct1isposcdol.l.accilrtiingl1-
[''or attcl on behall of tlie , i' ,i "lt

(]oa(.<rastalZoneMarragetnentAuthtlrity

throtiglr its tttarrallet i proprietor Cio Rerniclios Goes .. ,'
; ,,, r:".,,: ,

(Ravi rAri)
Mernbcr SecretarY (GCZNIA)

u direclion tct

orderecl to be demolished.

3, Bagderrr. Colva, Salcete-Crla'

4 l'hc Contmissiotter ol' Ercise. Thc Department of' [xcise, offlce of the

Panaii. .,.. witht 'ol'Excise Abl<ari Elhavan. Old lligh Court tluilding'

vvithclratv the approvctl.s/pernti't-sionsi granted to the .\tructilre,: 
,.,',

i:'4t',

mnrissioncr ol' Comrnercial'l"axes. Deparlnrent ol' corntnct'oial'

Vikrikar Bltavan, M(i Road. l'anaj r Coa . tvith a directittn to withdraw lhet.

upprovctIstpetmissitttts Qr(ttltcd Io the stnr(ltu'(' ()rdetecl ro he de ntolishetl ,' ,'",
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Copy to:- r

ecto r
and

2. 'I'hc Deputy Collector & S.D.0 ol' Sutcete. of e Dy, Colleetor
S.D.O, Stlcete, Margao-Coa

e;[1[9 fu i I u r e U1 h g_"at!! !_AL_u_t ek!!_aL

j. l'hc Secrctary, \'illagc I)arrclruvrtt ol' Scrnabatim, Vanelinr, Colva and
Ca

Page 7 of 7

39

,!/l'ne Scientitic Assistant, Goa Coastal Zone Manag[ment Authdrity.../o'v uploarl cupv- of this order on GCZMA website immediately.

'I

' 
,.'t

,t,

., ' '(
' ::

. .l

i rl

i,,;

V
*

JRUE CO
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0

Item No. O4

M/s. Quinsan Cottages

Annexu<e R
BEFORE THE NATIO-NAL GRDEN TRIBUNALpRrNcrpAL BENcH, xeiv iiiiiii".(Through Video cJ"r.*..ffii'

Appeal No. 42/2019 (WZ)

(r.A. No. 79/2ols)

Appellant (s).

Versus

Goa Coastal Zone Management Authority & Anr. Respondent(s).

Date of hearing: 2g.Lt.2Otg

CORAM: HON'BLE MR.
HON'BLE MR.
HON'8LE DR. MEMBER

i' iiFtrr A1:pellanr (s): Mr. Ashwin 
-rl*" and Mr. sr.#jrl*ta,Swaminathan, Advocate" 

--' --
tr'or Respondent (s): yr. Ou*,u^,y; Mesquita, A.qg#u,. forRespondent No. l. --'' .,"1,1,,ri

H"";'"ffi[:{'X.rono*"de'" Advfcate ror'

' :t 
' ' ;l:r ;i''ll'

ORDER 
., -'

l This Appear is directed against order dated 14.o5.20rg issued by. .

the Goa Coastal Zone Management Authority (GCZMA),Respondent
No' 1' directing the Appellant to ciemorish a, the structures existingttt slu.ve.y no. 12/3 of village Sernabatim and flurthe, ., .;;,
t:oranrerciar activitir:s rvith irnr,ecliate efl.ect ancl .o restore the rand 

rto its o'ginal condition cautioning that lailing to do so would entail
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t

the Deputy collector and the s.D.o in demorishing the structure
cost

contentionprimary

although

termsln

his

The)
1SAppeaItheof

the

support

by

ln

instituted

raised

Cornmittee

theof

inquiry

ordthe

the

of
thatfoundhadCourtHigh'bleHon

Deputlr

dated ,

. 
t. It appears that the authority has overlooked the judgement dated

07.09.2016 passed by the Dy. Collector and SDO, Margao, Goa in
LRC/Illegar'convl57/98 in the matter of Mamro.tdar of sarcete is.
Ruth Aguiar & ors' filed as Annexure A corlectively to the memo bf
Appeal by which it has been held as follows:

One of the foundations of the findings of the GCZMA:,in p#giving at
concrusion that the srnlctures of the Appellant w;#ffigar and.

had been erected withor,rt any approvals which had,led;the

Collector to d.emoiition of the structure, is ..:an 
=ora",

': .,. . :.:1.
20.O9.1998 passed by the Deputy Collector, ,i:::,1

i.
':

,t i,

:

.,r il r

' !:' x!
'.t."i:i,
: l,'

,t1.,
t'

\..,.:j

. i;

,,; (,

1,! t!
. t ..

,!,,'

r 'r i.r1"I hque heard. the responclent and. perused the clocuments onrecords and the obseruations are as u,nd.er:-

)

TRUE
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The Talothi of Cotua hos filed a checkli.st in 3/O2,r/9gstating that Shri Santan cre" tn" i""pia.,"ii,J."rz n""constructed cottage admea:suring l z i. s+ 
"qi."^i. in tn"property surueued under 

_sy. *. !i3'"i iiit"g.Semabatin uhich i-s in the 
.named of Ruth Agular asper t-orm I & xw. The,tatathi o1 Cot/o'ii"'#di,"o 

"checktist on o3/o2/e8 sradns ,n"i sii"iiXti;ir".Furt<tlo has constructed a hiuse "ai",*""ii'i,i.esf fr 
", 
: *,! ", ;; :o 

e r ts a n d tn " " 
i a- i, "ilt 

" 
r*" i, o 

" 
o i:

3

YJRU

3. I am sattsfi.ed Jrom the tltat the
been tn

the.

be hit by'

not been taken into

There are also other

Appeilant which thd;

6. In vierv of the above, the impugned

perversity in as

consideration in

questions which have been raised by the
GCZMA would eilso require to consider.

so.

It is accordingly ordered

7. In view of the above, the case is remanded to the GCZMA
consideration of the matter afresh.

' l':,t.!
' |,1 ',,|7,
,.,tr,i

.I ,

: ,t",

')

t1
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8. Let the parties appear before the GCZMA on 05. L2.2Olshall hear the parties and dispose o.
thereafter. 

- <rrq Ltrspose off the rnatter within

9

9. .l'he 
Appeal is thus allowed.

lo. the impugned order stands set aside

I l. No order as to costs.

.,,

;' 
' :'. i .,, 

'. s.l,

K.

br.
28rl Novenrber.
/\Pirea, No No.  2/ZO1.j

2019
(wz)

EM
i,

:,

,l

4

TR
Y

which

30

I

.\agin Nanda
i ''

': "1i: ], 
;:,',

!Ii

tf:
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Item No. O,l

Versus

ViJlagc Panchayat ofscrnabafill & Ors.

D(rte of lrearing: O4.O7.2O19

'"'"xf; ,I*It1!i,&, xH [#f ",,*
lTLrough ViUeo Confercaciugl

AnnexuReRzfg t/

.t,.;.

. ',:, .'j:

,,'t,'

a

r

M.A. No. tO/ZOtg Nr

orisin ar ^rrr":l$'-: lr r; ll',ill''*'
origina-r Applic"r:lo*". ..rro,n *.rj

I&rbel Piedadq Correia etc. Applicant

Respondcnt(s)

CORAilTJTIOI{,ELE IUR. JUsITICE S, P. WANGDI, JIIDICIAI, MEIIBERHor{,BLE run. -rusrrcE rL R^HArgririlr;n, fiiiilrilfiiruren. ,. rron,BLEDR. lracru rexpa, pepii-frrugm.
;,i1.-:'

.:....:,Fpr Applicalt[s) : Mr. parag S. p.o, 46ro"619.:,..,,_, .

"i..:., .

For Respondent (s) None

ORDER
., j,

(.

I

M."q. J{oJO,i2Ol9

This application had been fiIerl seeking rnodification of r}rg semrnsn

order dated O2.OZ.2OlS passed irr Appeal Nos" 33/2014 and 35/2014
b,y whjch drrections had been issucd rirl.er ctha kx r(ernolifiori ol tjrc
cntire constmction of the house proprlrfJ/ and retarnjng wedl around
thc house properf, guesr-house called oF.trrtado 

Guest House, as well
as all orher consh-uctions standing on land Survey Nos. 12/l to l2/S,
within NDZ o1'semabafim Village, wjthjn a peri.ocl of eight weeks by
the Collccror, South Goa.

) ?he Applicant,s stand is that she was never 6
proceerrings before [be Tribun,r :-, :"" 

{tsvcr a Part of any of thc

eiso rg1,ur :,regerr ,,, ,,'oun* 

and the property bel'nging to her urns
tavc. ltccrr raiscd irr yiolatiotr ol the CRZ

1

-_
TRUE6Y

I

, ,:,

It

t.i.

' j'r'
".{.r

1

-:: _ ,,' ,

i;

.::

,,

',1

, ?J,,
:'r' ' l

't.

ji:
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Nol.ificatjon. ?he impugncd orcler which is oI rhowcvcr, has brought wi.trin its aobit hcr .o 
"*o*** "",*.",

tlucturc also. It jscontcnted that the Applicatrt was not aware of the ordcr which carnuto her larowlcdge only through ncwspaper repoms, soen ur.c,rcEfterWrit lttiHon No. aO+/20I9 was prcfcrred. by thc Applicant scekingittter alia quashing of the said order in so far as it relates to theApplicalt. Howcver, the Hieh Court by order datcd 25.04.2019
disposed off the Writ petirion direccing *re Appucanr to approach the
'ftibunal tor clantication/moditication oI ttre impugled c,rd.er which
has let her to fle rhe presenc case.

3' The onry prayer sought for in the application is for issuing of order
clarilvrng that the directrons for demol.ition were confined to the
structures belonging to the {pp6ltnnts in Appca.l No. 33/20 t4 egainsf.

the parties beforc the Tfibuna.l.

,..,.,.4. 
On hearing Mr, Parag S, Rao, leamed coulsel appearing for Brc

j Applicanr, we are of the vierxr that this application can be disposed orl

by dir.ccring the Applicant to approach the OCZMA bcfore whom thcy

are already appeari.rrg as a consequeace of a Show Cause Notice

issued to her. The euthori(r, shal, c.nsider the contentions raised by

the Applica,t dispassionaterv nnd ascertain its veracity alter
examirung the various docu-nacnts and after carrying out a physicsJ

suryey ol'the area in question.

5' Let thc entrre exercise be co,nplered rvithin a period o{two months.

6' A copy of r,:is o'der bc kansoitted to GCZMA, Goa for comp[ance.
The Lcarned counser for the Appricanr shall also sene copics of the
entire set of papers along wi& a copy of this order to the authoritics
for converrient EansacUon of the case.

Vr

ii

, , } j

..r,

2

TRU

'i.1

,!,,,

, ,'li

4 
.,,li,i

E COPV,
. , ,,/

"r' 
''
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!6
7 Tbe facts of this case uc si.Eilar to M.A. ro 1O/2O19 ud., ttrcrcforc,

the order passed t}crain today shall also be appucable to Oris case.
Let tl'rc GCzI\,tA take actign accordicgly- A copy oI fl.is ordcr be
(r'ansmjtted to GCZMA, Goa for compliq,nce,

The Applicant is at Iiber5r to place tbe GCZMA co!:ics of entirc papcrs
along trith a copy of this order.

With the above dircctions, M.A. No. 10/2019 [WZ) and M.A. No.
1 L /20 19 (WZl are disposecl ofl.accordingty.

I

8.

9

' .:'l
,: ,';, ,

:.-.1

4drJuly, 2019
v"r. Ilr9. tol20I9 (wQ.arrd rt,r20l9q.v{qt4,,

'.t-:,:

S. P. Wurgdi, JM
.:r,
':.1 1,ill,
' .l'r 'l

K. Ramatrcrishnan, JM
t-t 1.,.

., r;

.t '

Dr. N,;pi1,,frlanrt+
. . i...-

EM

..:
tw4

,

TRUE

,l

i.;,.

M.A, N9- ttl?to9

-,.-.|,
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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE, PUND

Execution Application No. 10/2019 (WZ)
In

Appeal No.33/2014 (WZ) aud Appeal No.35/2014 (WZ)

YERSUS

VILLAGE PANCHAYAT OF COLVA,
VANELIM, SERNAATIM AND
GANDAULIM & ORS. ...RESPONDENTS

KNOry ALL to whom these presents shall come that We lW,lAVZttan p , GCZMA,
the above named Respondent No. 2 do hereby appoint Ms. Ruchira Gupta Ad(t'ate, hereinafter

called the advocates to be my/our Advocates in the above noted case and authorize them:-
l. To act, appear and plead in the above mentioned case in this Court or any other Court in

which the same may be tried or heard in the First instance or in Appeal or letters patent appeal for
review or revision or execution or in any other stage ofits progress until its final decision,

2. To sign, file, verify and present pleadings, appeals, letters patent appeal, petition ofappeal

to Supreme Court, cross objections or petitions or execution, review, revision, withdraw compromise

or other petitions or affrdavits or other doouments as shall be deemed necessary or advisable for the

prosecution ofthe said case in all its stages.

3. To file and withdraw documents and to admit and/or deny the documents filed by the

opposite party; to take execution prooeedings,
4 'to withdraw or compromise or compound the said case or submit to arbitration any

differences or disputes that shall arise touching or in any manner relating to the said case.

5. To receive moneys and grant receipts there for and to do all other acts and things which
may be necessary to be done for progress and in the course ofthe prosecution ofthe said case.

6. To employ any other Legal Practitioner authorizing him to exercise tlte power and

authority hereby conferred on the Advocates whatever they may think fit to do so.

And I/We hereby agree to ratify whatever the Advocates or their substitute shall do in the
premises.

And I/We hereby agre€ that in the event of the whole or any part of the fees agreed by me/us
to be paid to the Advocates is remaining unpaid, they shall be entitled to withdraw from the
prosecution of the said case until the same is paid.

IN WITNESS WHEREOF IAVe do hereunto set my/our land to these presents the contents
of which have explained to and understood by me, on this tie )-$day of Octobbr, 2020.

IN THE MATTER OF:
RABNDRA DIAS

Accepted.

GUPTA

.APPLICANT

MEMBER SECRETARY

GOA COASTAL ZONE MANAGEMENT

PANNI.GOA

I

I

;l
IAdvocate

Chamber of Ruchira GUPIa.

e.ei iaaieryng, j?{Etlif =*.,
Enrt' No' JH/387/01

H:fl:ii?i:?',,'iffi Ii;i36'*li'"'.-fi

'<1
NCT OF OELHI COURT FEE

oLcT2020983X I 9490
20-NOV'2019

: ilv;R0lllt{:lIi
r::tliiiti0EiAr'lTltlE

iE()rfl"i0l0cY
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i- rjiJ lr

NCT OF DELHI COURT FEE

ill lt lllil llllillillll illlillil illllffi lllll lllilllll

ffi<z
D1CT1552291 K1946R

I 5-NOV-201 I
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